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[BIHAR ACT 12, 2025]

The Bihar Underground Pipe Line (Acquisition of Right of user in Land)

(Amendment) ACT, 2025
AN
ACT

To amend the Bihar Underground Pipe Lines (Acquisition of Right of User in Land)

Act, 2011 (Bihar Act 15, 2011).

Be it enacted by the Legislature of the State of Bihar in the seventy-sixth year of the

Republic of India as follows:-

1.

Short title, Extent and Commencement.-

(1) This Act may be called The Bihar Underground Pipe Lines (Acquisition of
Right of User in Land) (Amendment) Act, 2025.

(2) It shall extend to the whole of the state of Bihar.

(3) It shall come into force on such the date as notified by the State
Government in the Official Gazette

Amendment of the Preamble of the Bihar Underground Pipe Line

(Acquisition of Right of User in Land) Act, 2011.-

In the Preamble to the Act, the word "gas", after the words, "for
carrying of water" and before the words, "or other material" shall be deleted.
Amendment of section-3(1) of the Bihar Underground Pipe Line
(Acquisition of Right of User in Land) Act, 2011.-

In the section-3(1) of the Act, the words "for the carrying out water,
gas or other material" in the first sentence, shall be substituted by "for
carrying of water or other material".

Substitution of sub-section (2) and (3) of Section 9 of the Bihar

Underground Pipe Line (Acquisition of Right of User in Land)Act, 2011.-

(1) Section-9(2)-Where the right of user of any land has vested in the State
Government or the Corporation, the State Government or the Corporation,
as the case may be, shall be liable to in addition to compensation, if any,
compensation calculated at 10 (ten) percent of the market value of that
land on the date of publication of the declaration under sub-section (1) of
section -4. The market value of the land on the said date shall be
determined by the competent authority.

Explanation-"Market value" means the value determined on the basis
of methods as prescribed in the Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Re-settlement Act, 2013 and the Bihar
Rules framed thereunder, as amended from time to time.

(2) Section-9(3.-If the market value determined by the competent authority is
not acceptable to either of the party, an application may be made by the
aggrieved party within 30 (thirty) days to the court as defined under the
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Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013, whose decision will be final.
Substitution of sub-section-(4) of Section-10 of the Bihar Underground Pipe
Line (Acquisition of Right of user in Land) Act, 2011.-

Section-10(4)-If any dispute arises as to the apportionment of the
compensation or additional compensation or any part thereof, the competent
authority shall refer the dispute to Authority as defined under the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013, and the decision of the Authority thereon shall be
final.

ANJANI KUMAR SINGH,
Secretary.
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